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Gsiitrai Admiilistrative Tribunal, Principal Bench

O.A.Ho.2266/2002
M.A.N0J 877/2002
MA,Wo.lI39/2006

Hew Dellii, tiiis tlie 12tli day of Juty, 2006

HonlDle Shri Justice B. Panigrahi, Chairman
HonTjle Smt. Chitra Chopra, Member(A)

Dr.Dinesh Kumar Paliwal,
Depuly Educational Ad\dser,
D^artment ofSecQndar5' and Highei* Education,
Ministiy of Human Resource Development,
Newr Ddhi-110 001 ... J\pplicant

(By Advocate: ShriU. Srivastava)

Versus

Union of India, throu^

1. Secretary,
Department of Secondary and Hi^er Education,
Ministry of Human Resource Development,
Shastri Bhawan, Newr Delhi-100001

2. The Secretaiy,
Depai-tment of Personnel & Training,
North BloGk,New DeEii-110001

3. Secretary,
Union Public Service Commission,
Dholpur House, Shalijahan Road,
New De3hi-110011

4. Dr. G.L. Jambhulkar,
Dej}uty Educational Advisor,
Department of Secondary and Higiier Education,
Ministiy of Human Resource Development,
Room N0.529-C Wing, Shastri Bhawan,
Kew^ Ddhi-110001 „. ^Respondents

(Bj'-Advocate: Shri Tigei- Singh, for respondents 1&2



•

1 '̂

Siui J.B.Mugtl, for respondent no.3)

Ordes-^Offal)

Jiistlee B, Fasiiggrahl. Chairmaa

Shii Srivastava, leanaed comisd appeai-ing for the applicant has

submitted that he has been asked by his client to withdraw the OA.

since his client has got tlie rdief othenwse. Learned counsel appearing

for the respondents have no objection if tlie petition is allowed to be

witiidrawn. Accordin^yj it is dismissed as withdrawn.

( Smt.Cliitra Chopra) (B. Panigrahi)
Member (A) Chairman
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